
12253  Oral Annoen  JULY 17, 19(7  Oral Anmert  13354

country m a small power because it 
is of their doing—a draft simultane­
ously. If the hon. Minister says Wo'
I  shall produce it here.

Shri M. C. Chagla: What I meant 
about the draft was that no draft had 
been tabled before the 18-nation com­
mittee. Drafts have been under consi­
deration.  W.» hnve  received  thosr. 
but no draft has been placed before 
the 18-nation committee.  I jpant the 
record to be straight.

qwsHftiT ***«*» vrfimsaRW 

vt̂«t Trfawrm vr

+

*1173. :

vqtra:

fTf  «r*r  »;rrir vt
m r*»r fv

(V) W  | ftr <TflT
<K TO *5TT VT 3f:pr VT̂T *T

•TTfiWWiT %  fv<TT $, iftr

(•) *rf7 ?r, 5rr Jr

*rcvrT vt **rr srfaNnrr |f ’

The  Minister of External Attain 
(Shri M. C. Chagla): (a) The Gov- 
-crnment of India are not aware  of 
any decision by Pakistan  for con­
structing a dam on the Fadma. How­
ever, during the meetings of the Water 
Resources Experts of India and Pakis­
tan m December 1961, mention was 
made of a barrage on Padma about 
4 miles (6-l|2 kilometre*) downstream 
of Hardinge Bridge.  Government of 
India have no further information on 
Oic subject.

(b) Does not arise.

Shri Bal Baj Madbok: May I know 
whether this plan to build a barrage 
on the Padma  has been  recently 
revived in Pakistan a* a counterblast 
1i> India’s going ahead with the Far- 
iakka barrage?  Pakistan  has been

opposing the Tarrakka barrage, and 
to put pressure on us they are going 
to take up this barrage on the Padma, 
Is that a fact?

The Deputy Minister in the Minis­
try  of External Affair*  (Slul 
Surendra Pal Singh): This much is 
a fact that Pakistan has been oppos­
ing the Farakka barrage. One of the 
reasons they have put down for op­
posing the Farakka Barrage  is That 
when it is completed  by I&dia,  it 
might have an adverse effect on this 
scheme of theirs. Tlie Padma barrage 
scheme is still, if I may use that word, 
m an embryonic form.  We have re­
ceived some information about it but
11 has not been finalised. They have 
taken no action over it yet.  But we 
are constantly in touch  with them, 
and if and when it is taken up. we 
will take up the matter  with them 
again.

Corporation for AXR.

-r

*1174. Shri K. P. Singh Deo;
Shn Vtehwa Nath Faadey: 
Shri D. C. Sharma:

Will the Minister  of Information 
and Broadcasting be pleased to refer 
to the reply given to Unstarred Ques­
tion No 12 on the 22nd May, 1967 and
st.ite:

(a) whether any decision for set­
ting up a Corporation  for the  All 
India Radio has been taken;

(b) if so, the main features of the 
scheme, and

(c) if not,  the  reasons  for  the 
delay?

The Deputy Minister in the Minis­
try ol Information and Broadcasting 
(Shrimatl  Nandini  Satpathy):  (•)
to (c)  No decision has yet been 
taken on the question of setting up a 
Corporation for All India Radio. The 
causes for delay are manifold. Most 
of them arise out of  the  dilBcultgr 
experienced in reconciling the argu­
ments advanced by the Chanda Com­
mittee with the ultimate objectives
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envisaged by thorn.  The financial 
structure u suggested by the Chanda 
Committee and the ultimate relation­
ship between the Government and the 
Corporation consistent  with overall 
vigilance of Parliament also require 
very detailed examination. The con­
ations under which the BBC works 
not only require detailed  examina­
tion but require scrutiny to answer 
the expectations of the Chanda Com­
mittee.

Shri K. P. Singh Deo: Is it a tact 
that (he All India Newspaper Publi­
shers’ Convention had represented to 
Government not to  go ahead  with 
their plan tor commercialisation at 
AIR as it would be detrimental  to 
their interests*

The  Minister of Information  and 
Broadcasting  (Shri  K.  K.  Shah):
I am prepared to answer the question 
But it has nothing to do with  the 
present question which is about con- 
■verting AIR into a public corporation

It is true that in answer to a ques­
tion I have said that the  All-India 
newspaper publishers have  made  a 
representation to  Government  that 
for the time being they should give 
up commercial advertisements  But 
this question is different

8hri D. C. Sturm*: I do not under 
stand whv the hon Minister does not 
say that they are not prepared to 
have AIR converted into a corporation 
because the hon. lady stated that finan­
cial reasons are behind it, then the 
relations between the Government of 
India and the corporation cannot be 
determined  and  relations  between 
Parliament and the Corporation can­
not be defined  All these negatives 
are there.  I cannot understand how 
three negatives make one positive  I 
would like to know why it is that 
hon Ministers who come here do not 
give  straight  answers  to  straight 
questions aad persist in giving nega­
tive omn,

Shri K. K. Shsh;  I hop* my hon. 
friend will appreciate  that when  a 
ronunittae la appointed, any  recom­

mendations  made by it should  be 
thoroughly gone Into and arguments 
for and against will have (6 be placed 
before the House.  That cannot  be 
done unless a thorough examination 
is made  We have said that what we 
are trying to do we have placed be­
fore the House  I can assure you it 
will not take long

fV *5 srnr  f f«r vz
mmriPT if *n *

sRHfT arm 1 imqr if v? t fc

3R*T<T V*  *1T ?r  ¥ fspr 
3R?rei- vt  »r ̂it% % fare *«r 

% urasa t Tsr r* mt mr 

WR W % WTr

ji t o#  jrfOT  fr

srrr  % fsw 

5*r %  ir srnr̂rrft  t
VTTtrrrrar T

 ̂  % fen air-Tin ’

Shri K. K. Shah: We will not take 
irore than two months.

Shri S. M. BanerjeC; I am sure the 
hon Minister is aware that there is a 
gpreral feeling in the country thqt 
A1 i is a His Master’s  Voice of the 
Til ing Party, and this was the leason 
why there was a demand that there 
should  be  a  corporation  Having 
Known this feeling  in the country 
which is genuine, have Government 
a< cepted in principle  at least that 
there will be a corporation, before it 
is implemented’

Shri K. K. Shah; On the contrary, 
if my hon fnend will read the Chanda 
Committee’s report, they have a com 
plaint that we have not been able to 
conve\ 'o the people the implications 
of thi Kive Year  Plan  and  other 
things to the extent  it should have 
been done  Therefore, it has not been 
His Master’s Voice to the extent  it 
should have been (Interruptions)

Shri S. M. BanWjee: My question 
was not that the Five Year Plan has
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not been published.  I know  they 
have not dene anything. I add it is 
functioning as Hit Master's Voiee of 
the ruling party.

Shri George Fernandes:  Her Mas* 
ter1* Voiee.

Shri S. M. Baaerjee:  Her Master's
Voice.  My question was: since they 
have used AIK for the purpose of the 
party in power and this feeing  the 
general feeing in the country, would 
Government lake a decision lo con­
vert it into a corporation?

Shri K. K Shah: I am sure when 
the arguments for and against  are 
placed before  the House  my  hon. 
friend will revise his opinion.

Shri D. C. Sharma: Why does he 
not place his arguments before us?
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8hrl K. K. Shah:  I am extremely 
aorry that my hon. friend should not 
have heard the answer.  The condi­
tions under  which BBC works not 
•nly require detailed examination but 
require scrutiny to answer the  ex­
pectations of the Chanda Committee. 
That does not mean we do not know 
the conditio;,  jnder which the BBC 
is working. We are trying to recon­
cile file expectations of the Chanda 
Committee, and therefore a detailed 
examination ia nacewary.

Shri PH** Medy: It was jwt now 
said that there were  certain  oom- 
plaints that An was not projecting 
the proper usage of the  dve year 
plans and all that the Government 
has been doing for the last so many 
years. Well, aa far as that ts concern­
ed, you cannot blame AIR becauae 
there is no fourth five year plan to 
begin with, so there is nothing  to 
project  However, anybody who at­
tends Parliament will know that what 
he hears on the radio the same evening 
has nothing to do with the events in 
Parliament; what happens here and 
what is reported later have nothing 
in common with each other.

Mr. Speaker: You are giving your 
opinion.  Put the question now.

Shri Piloo Mody:  Therefore, as it 
is being pressed by all sections of the 
House that it should become autono­
mous, will the Minister make some 
sort of statement which will assure 
us that it will be made into a corpo­
ration?

Shri K. K. Shah: I do not  agree
with the statement of my hon. friend.
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Mr. Speaker: This is not complaint 
hour, this is question hour.

Shri B. K. Aarin:  When  he said 
that he does not agree with an auto- 
nttnous status for the All India Radio, 
does he agree that tha existing struc­
ture needs reorganisation?

Shri K. K.  SMk fliat Is alaa 
under examination.




